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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application no. 639/2022

IN THE MATTER OF:

PRITPAL SHARMA ...APPLICANT
VERSUS

GOVT. OF NCT OF DELHI & ORS. ...RESPONDENTS

COMPLIANCE _STATUS _REPORT _ON BEHALF OF THE
RESPONDENT NO. 10 LE., DEPUTY CONSERVATOR OF FORESTS.
SOUTH FOREST DIVISION, DEPARTMENT OF FORESTS AND
WILDLIFE, GOVERNMENT OF NATIONAL CAPITAL TERRITORY
OF DELHL |

MOST RESPECTFULLY SHOWETH:

i That, the above-mentioned matter was taken up by this Hon’ble Tribunal
on 28.08.2024 with regards to an original application under Section 14,
15 read with Section 18 (1) of the National Green Tribunal Act, 2010 by
the applicant i.e., Pritpal Sharma seeking intervention of this Hon’ble
Tribunal to direct the respondent herein to devise an effective mechanism
to inter alia curb the illegal act of extraction of Groun% water by way of
unauthorized borewells and wherever such illegal acts are identified,
strict action should be taken to seal the use of borevzlells. The Hon’ble

Tribunal vide order dated 28.08.2024 has directed as ur}der:

“.xiv) In OA. No. 639/2022 Pritipal Sl’t‘zarma Vs.
|

Government of NCT of Delhi & Ors. DCF (South), Delhi is

directed to file report as to the person who is alleged to

have encroached wupon the forest land on ;which the
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borewell in question was found by the Joint Committee to

be operational”.

That the present status report is being filed in compliance of the direction

passed in the instant matter.

That in compliance of the above-mentioned directions of this Hon’ble
Tribunal, it is again submitted by the answering respondent that the land
on which the illegal bore well existed belongs to the Forest Department
i.e., on Khasra no. 1978, Village Aya Nagar, New Delhi, as the same was
duly notified as proposed forest land under Section 4 of the Indian Forest
Act, 1927 vide Notification No. 10(42)-I/PA/DCF/93/2012-17(1) dated
24.05.1994 and notification no. F.1(29)/PA/DC/95 dated 02.04.1996.
Further it is submitted that the 1996 notification was issued by the Ld.
Lieutenant Governor of Govt. of NCT of Delhi in exercise of powers
conferred u/s 154 of the Delhi Land Reforms Act, 1954 (8 of 1954)
declaring the uncultivated land of Gaon Sabha specified in Column “III’
and Annexure ‘A’ to ‘N’, situated in Southern Ridge in respect of
Villages mentioned in Column ‘II” of table given below as surplus land
and lands at the disposal of Forest Department of Government of
National Capital Territory of Delhi, wherein under the Annexure 1, the
Khasra number no. 1978 under Village Aya Nagar was mentioned. The
copy of the notification no. F.1(29)/PA/DC/95 dated 02.04.1996 is
already annexed and markéd as Annexure — C with the short affidavit
filed by the answering respondent. The copy of the Notification No.
10(42)-1/PA/DCF/93/2012-17(1) dated 24.05.1994 is arnexed herewith as

Annexure — 1.

That it is pertinent to mention that on 13.12.2024, a joint inspection was
conducted by the Revenue Department and Forest Department on Khasra

No. 1978, Village Aya Nagar. Further, based on information gathered
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from nearby residents as well as through all possible means, it came to
the notice that the said premises, where the illegal bore well was seized,
belongs to some Sh. Rinku Singh who is the encroacher on the ridge
forest land i.e., Khasra no. 1978, Village Aya Nagar. It is important to
note here that the answering respondent had also written letters to the
concerned DM (Saket) and SDM (Saket & Mehrauli) requesting to
provide the details of the area where the illegal borewell was sealed by
SDM (Mehrauli) situated at Khasra no. 1978, Village Aya Nagar, New
Delhi. Further it is submitted that on 17.12.2024, the SDM (Mehrauli)
replied to the letters sent by the answering respondent wherein it was
mentioned that the land where illegal borewell was seized belongs to
some Sh. Rinku Singh. The copies of the joint inspection report and
letters sent by answering respondent as along with the SDM (Mehrauli) is

annexed herewith as Annexure — 2 (Colly.).

Furthermore, during the joint inspection of Khasra No. 1978, it was
observed that a notice had already been affixed to the gate of the premises
i.e., G1-2038, Khasra no. 1978, Village Aya Nagar, New Delhi — 110047,
by the DPCC, addressed to Sh. Rinku Singh. The copy of the notice and
the photographs of the premises are annexed herewith as Annexure — 3

(Colly.).

That it is humbly submitted that the Deputy Conservator of Forests
(South) has the highest respect and regard for the orders of this Hon’ble
Tribunal. The present status report and its annexure(s) are being placed
before this Hon’ble Tribunal for its consideration and further directions,

if any.

Deputy Conse 5f Forests

South Forest Division
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DELHI GAZETTE : EXTRAORDINARY

- DEVELOPMENT DEPARTMENT
NOTIFICATIONS
Delhi, the 24th May, 1994

. No. F.10(42)-1/PA/DCF/93/2012-17(1)—In pursuance of the provisions of Section-4 of the Ind'ian':_Fomst
Act, 1927 (Act No. 16 of 1927) the Lt Governor, of National Capital Territory of-Delhi hereby declares'the lands
mentioned in Schedule ‘A’ below as reserved forest. ’ S D

SCHEDULE “A’

All forest lands and wastelands which is the prpoerty of the government of over which government
proprieta. y rights in: : 5

Jubilee Hall, Govt. Petrol Pump, Masjid,

Mall Road. .

has.

I. Northern Ridge in National Capital Territory ~ North by
of Delhi, surrounded on

South by Crossing of Old G.T. Road and Reni Jhansi
Marg, Old Subzi Mandi. )

East by Mall Road, Rajpur-Road, Behind MCD, -
Office. = - o i : "

West by Ice Factory,'Malka Ganj, Dhobighélt,ﬂ

and Univesity Road.
{Approx.mate area §7 ha.}
Link Road along Institutional area.

11. Central Rudg. in NCT of Delly, surrounded North by :
on i South by Dhaulakuan Military Farm, 'S.E'lrdeur Patel
: k Marg h : gt
East by Mand’r Marg, Institutional atea and
Willingdon Crecent. :
West by Indexpuri Road and Naraina Industrial

darea.

(Approximate area 864 ha.)

TTT. South Central Ridge in NCT of Delhi, North by Qutab Institutional area, i
surrourded on South by Vasant Kunj, Kishan Ganj.
East by Aurobindo Marg, Nazarika Bagh.
West by Jawahar Lal Univeisity Road, Vasant f{unj,

Mehrauli.
(Approximately area 626 ha.) : -
Power line from Mahipalpur to Sultan
Gauri Tomb, Telephone Line from Sultan
Pur  Ghauri Tomb to crossing. of Main
Power Line & Road, Western Boundary of
Ghatorni, Western boundary of " Aya
Nagar, Southern Boundary of Jaunapur,
Southern Boundary of Fatebpur Beri, Eas-
tern Boundary of Asola Village, Eastern
Boundary of . Shahpur, Eastern Boundary
of Chandanhola, Rastern Boundary of
Satbari, FEastern Boundary of Maidan
Guarhi, Southern Boundary of Naib Sarai,
South Eastern Boundry of Deoli. and
Adilabad ruins,

T¥. Southern Ridge in NCT of Delhi North by

South by
East by

State of Haryana.
Surajkund Road and State of Haryana.-
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[PaRT 1V’

West by

State of Haryana, Eastern. Boundaiy of
Rajokari, - Eastern Boundary of Malikpur,
Kohi & Rangpuri.

(Approximate area 6200 ha.)

ger s 1o(42) /T4

u.fe.a.w fosf2018-25(1) —umedm ww o mfafrm, voe7 (1eer & wlh-

frow der 17) #7910 4 #1 IR 15 @ () F omew § wsdm qeged qew a fel & 99 e

sfaterr  faem wfige

(T.dr.ug.) 1 wowe F1owlwgsn dem ow,

to{e2) w579 [93(I)

fedim 24 WS, 1994  afug Sl F S osFawt qft § oarew ax N AW §9. TEIE A 41 §F 9%
fralr =rfes F fodl ol & afme wew o fae 51 fuifhe &3 o ardla a9 -mifafaw, 1927
& o 2§ arn’»& wAEAT F WL we e ¥ i S sfawrdt wge fraaa # 7 g 1

No. F. 10(42)1|PA|DCF[93{2018-23  (ii).—
In pursuance of the provision of clause (c) of sub-
section (1) of section 4 of the Indian Forest Act,

- 1027 (Act No, 16 of 1927), the Lt, Governor
of National Capital Territory of Delbi is pleased
to appoint A.D.M, (Revenue) to be the TForest
Settlement Officer to enguire into and determine
the existence, nature and extent of any rights
alleged to exist in favour of any person in or over
any land comprised within such limits, as notified
vide Notification No. 10(42)-IPA|DCF|93](D)

U Tl e a%'ﬁfa‘?ﬁ &

CRRAERU I B ) T 1 A PR
ot . S, 5o Al

dated 24th May, 1994 or in or over any forest
produce and to deal with the same as provided i
Chapter II of the Indian Forest Act, 1927,

By order and in the name

St the Lt. Governor of

National Capital Territory
of Delhi,

G. C. JOSHI, Dy. Secy.

Printed by lho Mandgt.r Govt. of Indla Press, Ring Road, Maya Puri, New Delbl—110064
and Published by the Controller of Pablications, Delhi-110054, 1994
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URGENT COURT MATTER

DEPARTMENT OF FORESTS AND WILDLIFE
GOVERNMENT OF NCT OF DELHI S
OFFICE OF THE DEPUTY CON SERVATOR OF FORESTS (SOUTH)
NEAR SHOOTING RANGE;: TUGHLAKABAD: NEW DELHI — 44

No. 189/DCF(S)/Legal/24-25 / SY9I— 98 Dated: 03.10.2024
To,

1. The District Magistrate (Saket)
M. B. Road, Saket
New Delhi — 110017

2. Sub Divisional Magistrate (Saket)
M. B. Road, Saket
New Delhi— 110017

3. Sub Divisional Magistrate (Mehra uli)
Old Tehsil Building,Mehrauli,
New Delhi, Delhi 110030.

Subject: In compliance of the National Green Tribunal’s order dated 28.08.2024 in the
matter titled as “Pritipal Sharma versus GNCTD &Ors., OA no. 639/2022” to get
the detail of the area where the illegal borewell was sealed by, SDM (Mehrauli)
situated at Khasra no. 1978, Village Aya Nagar, New Delhi.

Respected Sir/Ma’am,

This is in reference of the order dated 28.08.2024 passed by the Hon’ble National Green
Tribunal in the above styled matter. The case pertains to the illegal bore well that existed on
Khasra no. 1978, Village Aya Nagar, New Delhi.It is important to note here that the illegal bore
well was sealed by the concerned SDM (Mehrauli) in the year 2023 i.e., on 13.04.2023 after the

issue of illegal extraction of ground water was raised before the Hon’ble National Green
Tribunal.

It is pertinent to mention here that the Hon’ble National Green Tribunal vide order dated
28.08.2024 had directed the undersigned to submit a report w.r.t.the person who is said to have
invaded the forest land where the illegal bore well is located and the details of the land /

property which was seized by the concerned SDM. The direction of the Hon’ble National Green
Tribunal is read as:

“In O.A. No. 639/2022 Pritipal Sharma Vs. Government of NCT of Delhi &
Ors. DCF (South), Delhi is directed to Jile report as [0 the person who is
alleged (o have encroached upon the Jorest land on which the borewell in
question was found by the Joint Commititee to be operational”.
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That it is important to note here that as per the initial inspection from the office of the
undersigned, it was found that a person namely Mr. Rinku s/o Sh. Suresh r/o Phase — 11, Aya
Nagar encroached the forest land and also was the owner of the encroached property on forest
land where the illegal borewell existed. Also, that Delhi Pollution Control Committee had
imposed a cost of Rs. 9,46,080/- (Rupees Nine Lakh Forty-Six Thousand Eighty Only) on the

above-named for running the illegal borewell. The copy of the inspection report is enclosed
along with the present letter,

Hence, it is stated that as the action of seizure from encroached forest land was initiated
by your good office; hence, it is kindly requested to verify whether the actions were initiated
against the above-named person and if not then kindly provide the correct details of the person
against whom the actions were initiated by your good office.

This issue with approval of DCF(S).

q,\\"p:\

Puneet Tiwari
Range Officer (South)

Encl.:
I~ The copy of the initial inspection report by the office of the undersigned.

Copy to:

Ply. Conservator of Forest (HQ), Department of Forests and Wildlife, GNCTD, 2"
Floor, A — Block, Vikas Bhawan, I. P. Estate, New Delhi — 110002 (For kind
information). _ i
The Deputy Commissioner of Police (South), Office of the Deputy Commissioner of
Police (South), Mayfair Garden, Hauz IKhas, New Delhi- 1 10016. .

3. The Station House Officer(South), Police Station- Fatchpur Beri, for kind information.

b2

[ 1of
Puneet Tiwari

Range Ofticer (South)
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URGENT COURT MATTER

DEPARTMENT OF FORESTS AND WILDLIFE
GOVERNMENT OF NCT OF DELHI
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS (SOUTH)
NEAR SHOOTING RANGE: TUGHLAKABAD: NEW DELHI — 44

No. l89/DCF(S)/LegaI/’24-2S/ 7/61 — Jas Dated: 25.11.2024
To,
1. The District Magistrate (Saket)
M. B. Road, Saket
New Delhi— 110017

)

Sub Divisional Magistrate (Saket)
M. B. Road, Salet
New Delhi— 110017

3. Sub Divisional Magistrate (Mehrauli)
Old Tehsil Building, Mehrauli,
New Delhi, Delhi 110030.

Subject: Reminder - I1 with respect to the letter dated 03.10.2024 requesting to provide
the detail of the area where the illegal borewell was sealed by SDM (Mehrauli)
situated at Khasra no. 1978, Village Aya Nagar, New Delhi in compliance of the
National Green Tribunal’s order dated 28.08.2024 in the matter titled as “Pritipal
Sharma versus GNCTD &Ors., OA no. 639/2022".

Respected Sir/Ma’am,

This is a reminder pertaining to the letter dated 03.10.2024 & 111 1.2024, in reference of
the order dated 28.08.2024 passed by the Hon’ble National Green Tribunal in the above styled
matter wherein the Hon’ble Tribunal directed to submit a report w.r.t. the person who is said to
have invaded the forest land where the illegal bore well is located.

Hence, it is hereby requested that the said details be shared with the undersigned as most
urgent, as the next dated of hearing in the matter is 06.01.2025 and the compliance report have to
be filed before the next date of hearing and the delay in providing the said will render the
undersigned unable to submit the compliance report on time.

This issue with the approval of DCF(S). ) ‘_/,_j‘/

Puneet Kumar Tiwari
Range Officer (South)



995

\ K
'3\:\
GOVERNMENT OF NCT OF p
OFFICE OF THE SUB DIVISIONAL MAG:STE:L:{'TIE(ME
OLD TEHSIL BUILDING, MEHRAULI, NEW pEf fig 1A ULT)
PHONE: 011-26641772 Email : sdmmelyan) 161‘1003;1
X 2 C- n
F.N0.1390/SDM/Meh/2024/ B - Vo Dated: - \=H{| > 2
Ly \
To, _ '»‘1

Dy. Conservator of Forest, .
Karni Singh Shooting Range, Delhi
Subject: - illegal borewell was sealed by SDM(Mehrauli) situated at Khasra no

1978, Village Aya Nagar, New Delhi in compliance of the Natj i 4
orde:" dateg 28.08.2 24 in the matter titled as “Pritipal Sﬂg?nqg] ‘?g'gs?jrxs'l&-;?gglg

Ors., OA no. 639/2022",

Sir/Madam,

~ In compliance of the National Green Tribunal’s order dated 28.08. i
titled as “Pritipal Sharma versus GNCTD & Ors., OA no. 639/2022". 8.2024 In the matter

In this regard, it is submitted the detailed Patwari report (copy enclosed) is forwarded
to your office, wherein the details of the area where the illeqal borewell i
mentioned vide letter dated 16.11.2024 2 Was Sealed &

Further, a meeting was called by DM(South) on 13.12.2024 regarding the compliance
with above mentioned court case. In the meeting, directions were given to conduct a joint
field visit. In this regard, the joint inspection visit report has been submitted and is forward

to your office for necessary action at your end.

Yours faithfully

Encl: As Above. | v\ M,._ 07X
\-_‘, NV
(MAHIMA MADAN, IAS)
SDM(MEHRAULI)

Copy to :-
1.DM(south), M.B.Road Saket, New Delhi.
2.BDO(south),M.B.Road Saket, New Delhi.

13
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|
c_{
GOVERNMENT OF NCT OF DELLHI

OFFICE OF THE SUB DIVISIONAL MAGISTRATE(MEHRAULI)

OLD TEHSIL BUILDING, MEHRAULI, NEW DELHI—110030
PHONE: 011-26641772 Email : sdmmehrauli.(m;_@ﬂmm

Dated:- |, ), Ly

IR

£ No.1390/SDM/Mel/2024/ ¢ -

To,

Dy. Conservator of Forest,
Karni Singh Shooting Range, Delhi

subject: - to provide the detail of the area where the i

sealed by SDM(Mehrauli) situated at Khasra no. 197_8I \?iﬂgggﬂgeweu was

New Delhi in compliance of the National Green Tribunajs or&’? Nagar,

28.08.2024 in the matter titled as “Pritipal Sharma versus GNCTD & (rjrg at&ﬂ
; ; o’

no. 639/2022",

Sir/Madam,

This office received your letter vide which it is re i i

i{}e?a ".'\",'.‘e*'e the illegal borewell was sealed by SDM%Mgﬁ?asﬁ?i? gﬁfgfgfgﬁ‘&% g
e te% zgla%e Aya Nagar, New Delhi in compliance of the National Green Tribunal’ & go.
.08.2024 in the matter titled as “Pritipal Sharma versus GNCTD & Ors sogrngr

639/2022".

In this regard, it is submitted the detailed Patwa ' i
forwarded to your office, wherein the détailéfbfitheié_t;ea-wgeggpt?)g iﬁg%p becni?'g\fﬁdeval:

sealed is mentioned. This is for needful'and necessary action at your end?

Yours faithfully

(MAHIMA MADAN, IAS}
SDM(ME! Jgéu\u
2 _Q\‘,’.\;

e
DY)
3 l‘. )
) 1
AN \ l
M
Lt 1
Y ':t b g
” W

Endl; As Above,

J e
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" DFLHI POLLUTION CONTROL COMMITTEE It
DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELH)) | -
4% &5* FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI {
—Yisi docc.delhizovi | -
¥

 FNo.DPCC/CMC-IN méwmzm, Y _ | Dated: 02
<4 i : ‘,V_-"Il‘ "_f
To, . ot o +3 2

| The Proprictor, e :
| House no. G1-2033, - '

. Opposite side of street in front of House No. G 1.3
+« AyaNagar, Delhi- 110047, . s

I K

{i ; b 2 ik ! ) I | : -

| Subjects - Notie for leyylng of Enviroameatal Compensation in compllance of Hon'ble NGT
case O.A. Neo. 6392022 titled “Pritpal Sharma Vs GNETD™,, it b‘:N

¥

, .
o =
v

~ In compliance of the orders of Hon'ble National Green 1 'm-'a:o;u No. 639/2022, the i (i

- 3 . - I | . 3 * A l
m A T o NGT”tps diected |smmu,3.m.w_ i - ;
i & v o late ironme £
mLf inlhilnn!l'urillepluuwtimof water. ' ey En‘ + i

- | e A
In onder 1o calculate the Environmental Compensatian, § letor by ths ¢ st |
‘mmua.mmmmﬂmmmuwm&:’wm mw”,f.?m"ﬁ";?
,‘:? M%Lamglmmmmmw.w&mmmmo' shall = B
own level. A f the same walf also’ the main y -

e by copy o Bed ithw‘“r“”mn@fﬁp"“_.: s

% you e hereby given a opportuhity 1o
07 days from date of service of this pou;
g 10 33y i) this regard and the Envi
o 0

e P e} b e
y New Delhi,DL,India
¥ Aya Nagar, New Delhi, 110047, DL, India
i Lat 28.464771, Long 77.137740
¥ 10/01/2024 12:16 PM GMT+05:30




e "ok " ; m GPS Map Camera
New Delhi,DL,India
Aya Nagar, New Delhi, 110047, DL, India
E Lat 28.464744, Long 77.137714
§ 10/01/2024 12:16 PM GMT+05:30
« Note : Captured by GPS Map Camera

8P : :




' Aya Nagar, New Delhi, 110047, DL, India
Lat 28.464774, Long 77.137701
| 10/01/2024 12:17 PM GMT+05:30
Note : Captured by GPS

by
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ILERE

< My Location

Location
28°27'563"N 77°08'15"E

Elevation
905 ft

[l Save to project M Measure
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L Sub: Onder for levy of Envirenmental Dumage Compensation for

b

DELHI POLLUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)
s“nmv&hmrmnmo.mummmm
5 isit us ot website © hit ade.in ‘
DPOCAWNIONS Mg 223 0|~ ) © 3

P rdpee. el R0

Baghl sntracilen of . %0 1
ground water in nce of Hon'ble NGT case O.A. No. 63972022 In *Pritipal
. Sharma Vi Gevi of of Delbl & O™,

hereas, in compliance of the ordors of Hoa'ble National Grocn Tribunal in O.A. No.

DPCC calkculated the smount of EC 5,006 (Rupe
mﬁ:m&:w&«w’wjmﬂm&mm@d :
Board. The notice mentioing the amoues of EC and the basis on which it :

O wrvand ek I the fovm Of Basber'ss.
wh n Accourt No, 40071442M7(0F5C ~
ok of India, Kashmere Gate, Delbi-110006) o

£ opp o' of et i fromt of o ek £1:203%,
ot e :

Abe

ndia
Aya Nagar, New Delhi, 110047, DL, India
Lat 28.464776, Long 77.137690
10/01/2024 12:17 PM GMT+05:30
Note : Captured by GPS Map Camera
A
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